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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
(Original Application No. 797 of 2024)

IN THE MATTER OF:

Gautam

State of Uttar Pradesh & Ors.

REPLY /RESPONSE FILED BY THE RESPONDENT NO.9

VYersus

«.s.. Applicant

... Respondents

ie. TEHRI PULP & PAPER LTD.

MOST RESPECTFULLY SHEWETH:

1.

That the present reply has been filed by the Respondent No.9
i.e. Tehri Pulp & Paper Ltd. [hereinafter referred to as the
“answering Respondent™]. That the answering Respondent is
a company registered under the Companies Act, 1956 having

its manufacturing Unit at: 9% Km Stone, Bhopa Road,

Mugzaffarnagar (U.P.) — 251 001.

That the answering Respondent is filing present Reply
through Sh. Kishor Kumar Gupta, who is working as G.M. —
Environment & Safety with the answering Respondent and
who, vide Board Resolution dated 15.02.2025 has been duly
authorized to sign & verify this present Reply/Response, to
file documents, to sign Vakalatnama, to depose before this
Hon’ble Tribunal and to do all such other act (s) as may be

necessary for this present Reply/Response. Board Resolution

dated 15.02.2025 is annexed as Annexure: RI/A.

®
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That the answering Respondent is engaged in the business of @

manufacturing & sale of Kraft paper using waste paper as raw
material. That the answering Respondent has two units within
the same premises. That the consented production of the
Unit-1 of the answering Respondent is 250 MT/day Kraft
paper by using waste paper as raw material and the consented
production of the Unit-2 of the answering Respondent
manufactures is 350 MT/day Kraft paper by using waste

paper as raw material.

That the answering Respondent is a compliant unit and is
operating its unit with all the necessary permissions, licenses,
Consent to Operate and/or No Objection Certificates (NOCs).
That the answering Respondent is duly following all the
directions /guidelines issued time & again by the statutory
authorities and is following all the law which are necessary
to operate the industry. That the answering Respondent
carries out its operation in such a way so as to protect &
preserve the environment and also is committed to deliver to
the consumer, products that meet high quality specifications
for which very stringent quality measures are followed by the
answering Respondent in its various stages of the

manufacturing process.

That the answering Respondent have valid consents under
Section 25 of the Water (Prevention and Control of Pollution)
Act, 1974 as well as under Section 21 of the Air (Prevention
and Control of Pollution) Act, 1981 for both of its units, That
the validity of the CTO of Unit-1 of the answering
Respondent is 31.12.2028 and the validity of the CTO of
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Unit-2 of the answering Respondent is 31.12.2026. Copy of
the Consolidated Consent to Operate under Section 25 of the
Water (Prevention and Control of Pollution) Act, 1974 and
under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 of both the units of the answering

Respondent are collectively annexed as Annexure: R9/B
Coll

That the answering Respondent also have Authorization
under the provisions of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016
for both of its units. That the Authorization under the
provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 of the Unit-1 of the
answering Respondent is valid till 02.08.2027 and that of
Unit-2 is valid till 26.07.2027. Copy of the Authorization
under the provisions of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016
dated 19.09.2022 for both of the units of the answering

Respondent are collectively annexed as Annexure: R9/C

(Colly).

That presently the answering Respondeut is meeting its fresh

water requirement from ground water through 3 (Three) bore-
wells. That the answering Respondent have No-Objection
Certificates (NOCs) for all of its said bore-wells issued by the

Ground Water Department, Uttar Pradesh, all of which are
valid till 30.03.2027. Copies of No-Objection Certificates
(NOCs) issued by the Ground Water Department, Uttar

Pradesh is annexed as Annexure: R9/D (Colly).

©
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That the answering Respondent has permission to discharge
2000 XLD [Unit-1: 1300 KLD and Unit-2: 700 KLD] of
treated effluent. That the answering Respondent has a full
fledge Effluent Treatment Plant (ETP) separately for both its
units, That waste water generated by the answering
Respondent is partially recycled back in the process at paper

machine section.

That the both the ETPs of the answering Respondent
comprises of Equalization tank, Hill Screen (2 Nos.),
Sedicell, Primary Clarifier, Aeration Tank, Secondary
Clarifier, Multi Grade Filters [2 Nos. — 1 + 1 (standby)],
Sludge Dewatering System, (combindly used for both units).
That the answering Respondent has installed V notch with
ultrasonic flowmeter at both its ETPs inlet and outlet. That
the answering Respondent has also installed electromagnetic
flow meter with totalizer at recycled effluent reuse point (i.e.
line carrying recycled effluent at paper machine). That the
answering Respondent has installed OCEMS system at the
final discharge point of both of its ETPs to monitor the quality
of treated effluent. Copy of the ETP Adequacy Report of both
the ETPs of the answering Respondent both prepared by the
Central Pulp and Paper Research Institute (CPPRI),

Saharanpur (U.P.) are collectively annexed as Annexure:

RY/E (Colly).

That the answering Respondent has installed one boiler of
capacity 52 TPH which is common for both the units of the

answering Respondent. That the answering Respondent has
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also installed a turbine of capacity 8 MW. That the answering
Respondent uses Biomass, RDF and Coal as fuel for its above
said boiler. That the answering Respondent has provided
stack of height 62 meter attached with its aforesaid boiler
equipped with Electro Static Precipitator (ESP) as APCD.

That the answering Respondent supplies its fly ash to the
cement plants. That the answering Respondent has an
agreement with M/s Bulk Ash Suppliers, Bhopa Road,
Muzaffarnagar for supply of fly ash to the cement plants. That
the answering Respondent also has “Supply Agreement”
dated 01.11.2022 with Nuvoco Vistas Corporation Ltd.,
Mumbai, which is engaged in manufacturing of different
types and grades of cement, for the supply of the fly ash
generated by the answering Respondent. Copy of the Supply
Agreement” dated 01.11.2022 with Nuvoco Vistas

Corporation Ltd., Mumbai is annexed as Annexure: R9/F.

That the answering Respondent also has a “Agreement jfor
Co-processing  Non-Recyclable Solid Waste” dated
01.10.2023 with the K.K. Duplex & Paper Mills Pvt. Ltd.,
Jansath Road, Muzaffarnagar (U.P.) for the scientific
disposal /co-processing of the non-recyclable solid waste
including plastic waste generated by the answering
Respondent. Copy of the “Agreement for Co-processing
Non-Recyclable Solid Waste” dated 01.10.2023 entered
between the answering Respondent and the K.K. Duplex &
Paper Mills Pvt. Ltd. is annexed as Annexure: RY/G.
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That the answering Respondent, being a responsible
corporate citizen, keeps a regular check by itself on the
pollution control equipments installed by it in its unit and
analysis the parameters of both the treated effluent and
gaseous emissions generated by the unit of the answering
Respondent. That various test reports of both the treated
effluent as well as gaseous emissions generated by the unit of
the answering Respondent shows that their parameters are
well within the prescribed limits and, therefore, the
answering Respondent is duly complying with the
environmental norms. Copy of the Test Reports dated
20.05.2024 of the ground water samples (from borewells)
[pre-monsoon] and Test Reports dated 28.11.2024 of the
ground water samples (from borewells) [post-monsoon] all
issued by Environment Management Centre, Roorkee,
Uttarakhand are collectively annexed as Annexure: R9/H
(Colly). Copy of the Test Reports dated 07.09.2024 of the
effluent water samples from ETP outlet of both the units of

the answering Respondent issued by Environment
Management Centre, Roorkee, Uttarakhand are collectively
annexed as Anpexure: RS/l (Celly). Copy of the Test
Reports dated 27.01.2025 of Stack Emission issued by

Environment Management Centre, Roorkee, Uttarakhand are

collectively annexed as Annexure: R9/J (Colly).

That the answering Respondent is an environment friendly
industry and has taken all the suitable measures for water
management. That the answering Respondent has adopted 12
ponds and installed 12 numbers of recharge shaft [@ ! shaft
per pond] for the artificial recharge of water. Copy of the
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Water Balance Report of the answering Respondent is

annexed as Annexure: R9/K.

That during the financial year 2024-25, the answering
Respondent has planted 2000 plants under Miyawaki method
at UPSIDC Park, Opp. Pritul Machines, Beghrajpul,
Muzzafarnagar (U.P.). Copy of the Work Order dated
27.06.2024 issued in favour of M/s Vijay Foundation,
Muzaffarnagar (U.P.) w.r.t. to the plantation of 2000 plants
under Miyawaki method at UPSIDC Park, Opp. Pritul
Machines, Beghrajpul, Muzzafarnagar (U.P.) annexed as
Annexure: RY/L.

That in compliance of the directions issued by this Hon’ble
Tribunal, inspection of the unit of the answering Respondent
was done by UPPCB on 18.10.2024 and 26.11.2024. That the
UPPCB filed a Joint Inspection Report along with its
Affidavit on 14.12.2024 before this Hon’ble Tribunal, which
contains the findings of the UPPCB w.r.t. the industrial units
of the answering Respondent as found during the inspection
held on 18.10.2024 and 26.11.2024.

That a perusal of the said findings of the UPPCB w.r.t. the

industrial units of the answering Respondent as found during
the inspection held on 18.10.2024 and 26.11.2024 shows the

below mentioned facts.

(i) That the answering Respondent is having valid Consent
to Operate under Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of
Pollution) Act, 1981 for both of its units.

@
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That the answering Respondent has valid Authorization
under the provisions of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules,
2026 for both of its units.

That the answering Respondent has valid NOCs for
abstraction of ground water for all three of its borewell.
That the average production of the answering
Respondent is well within the consented /permitted
production.

Electronic Flow Meter with totalizer has been duly
installed by the answering Respondent at its borewells.
Average daily ground water withdrawal is within the

consented /permitted quantity.

(vii) That answering Respondent has 2 (Two) ETPs i.e. both

units of the answering Respondent have separate ETP.

(viii) V-notch with ultrasonic flowmeter was found installed

(ix)

)

(xi)

at inlet and outlet of both ETPs of the answering
Respondent.

Electromagnetic flow meter with totalizer was also
found installed at recycled effluent reuse point (i.e. line
carrying recycled effluent at paper machine).

The parameters of the samples collected from ETP inlet
and ETP outlet of both ETPs of the answering
Respondent by the UPPCB during inspection held on
18.10.2024 and 26.11.2024 are well within the
prescribed limits, which shows that both the units of the
answering Respondent are complying units.

That the answering Respondent has installed one boiler
of capacity 52 TPH which is common for both the units

of the answering Respondent. That the answering
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Respondent has also installed a turbine of capacity 8
MW. That the answering Respondent uses Biomass,
RDF and Coal as fuel for its above said boiler.

(xii) That the answering Respondent has provided stack of
height 62 meter attached with its aforesaid boiler
equipped with Electro Static Precipitator (ESP) as
APCD.

(x1ii) That as per logbook data, average ash generation during
01.09.2024 to 24.11.2024 was 77.945 MT/day, which is
nearest to the estimated ash generation of 77.24 MT/day.

(xiv)That the boiler ash generated from the unit was being
sent to cement plants as unit has made agreement
(effective from 01.08.2023) with M/s Bulk Ash
Supplier, Bhopa Road, Muzaffarnagar for supply of ash
to cement plants.

(xv) That during the inspection conducted by UPPCB on
18.10.2024 and 26.11.2024, the answering Respondent
found complying w.r.t. effluent discharge norms as well
as stack monitoring reports also shows that the value of

particulate matter within the prescribed norms.

That from the afore-mentioned facts, it is clear that the
answering Respondent is a compliant unit and is operating its
unit with all the necessary permissions, licenses, Consent to
Operate and/or No Objection Certificates (NOCs). That the
answering Respondent is duly following all the directions
/guidelines issued time & again by the statutory authorities
and is following all the law which are necessary to operate

the industry.
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PRAYERS:

In the facts and circumstances as stated above, it is therefore,

most respectfully prayed that this Hon’ble Tribunal may

graciously be pleased to:

(i) Dismiss the captioned Original Application being O.A.
No0.797 of 2024 titled as "Gautam Vs. State of Uttar Pradesh
& Ors.” in as far as it is related with the answering
Respondent i.e. Respondent No.9, namely, Tehri Pulp &
Paper Ltd.;

(ii) Pass such other/further order(s) as this Hon’ble Tribunal may

RESPONDE\
THROUGH

ANUBHAY ANAND ARON, ABHINAYV ANAND
(Advocates for the Respondent No.9)
A-901. Apex Golf Avenue. Sector-1.
Greater Noida (West), U.P. - 201 306
Mob: 9811764256, 9582416270
Email: abhinav.legal@gmail.com
Place. [\ @uwa DELMT
Date: §&.02.2025
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\ I - BEFORE THE NATIONAL GREEN TRIBUNAL, g
- \ PRINCIPAL BENCH, NEW DELHI
£ ,_ - (Original Application No. 797 of 2024) ,
~*. "IN THE MATTER OF: (
"+ -Gautam «e.o. Applicant. =
Versus
State of Uttar Pradesh & Ors. ..... Respondents
AFFIDAVIT

I, Kishor Kumar Gupta aged about 62 years S/o Late Sh. Banwari Lal Gupta / "
working as G.M. — Environment & Safety with Tehri Pulp & Paper Ltd.
having its Unit at: 9" Km Stone, Bhopa Road, Muzaffarnagar (U.P.) - 251"
001 (the Respondent No.9 herein) do hereby solemnly affirm state as
under:-
1.  That I am working as G.M. — Environment & Safety with Tehri Pulp
& Paper Ltd. (the Respondent No.9 herein) and I am well conversant.
with the facts of the case, as such I am competent to swear this
affidavit.
2. That the accompanying Reply/Response has been drafted by my
Counsel under my instruction and the content of the same have not
been repeated herein for the sake of brevity and the same may kindly >¢/ '
be read as part and parcel of the present Affidavit. @0"
3. That I have read and understood the content of the accompanying
Reply/Response and present Affidavit and the same are true and

correct to my knowledge and nothing material has been concealed

there from.

VERIFICATION:
Verified at Muzaffarnagar on this ~18‘“ day of February, 2025 that

contents of the above affidavit are true and correct to the best of my

PRERN Y
NCPERY
MUZARF
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T..N. :09473100495 dt. 1.4.95
GSTIN No. :
C.IN. : U21022DL1993PLC119328

Ref. No. .........

ANNEXURER9/A
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TEHRI —

PULP & PAPER LIMITED

Office & Works : 9" K.M. STONE, BHOPA ROAD, MUZAFFARNAGAR-251 001
@ : 0131-2468383, 2468384, 2468385, 2468386 E-mail : accounts@tehripaper.com

Dated...........

CERTIFIED TRUE COPY OF THE BOARD RESOLUTION OF TEHRI PULP AND
PAPER LIMITED PASSED IN THE BOARD MEETING (SERIAL NO. 06/2024-25) HELD
ON SATURDAY, 15STH FEBRUARY, 2025 AT 11:00 A.M. AT THE REGISTERED
OFFICE OF THE COMPANY AT 216, AGARWAL PRESTIGE MALL, PLOT NO. 2,
COMMUNITY CENTER, ALONG ROAD NO. 44, PITAMPURA, NEW DELHI - 110034.

The Chairman informed the Board of Directors of the Company regarding the pending Original
Application being O.A. No.797/2024 titled as “Gautam Vs. State of Uttar Pradesh & Ors.”
pending before the Hon’ble National Green Tribunal, Principal Bench, New Delhi. The Chairman
further informed the Board of Directors of the Company regarding the Order dated 17.12.2024
passed by the Hon’ble National Green Tribunal, Principal Bench, New Delhi whereby the
Company has been directed to file its Reply/Response in the aforesaid Original Application being
0O.A.No.797/2024.

The matter was discussed and following resolution was passed:

RESOLVED THAT in compliance to the Order dated 17.12.2024 passed by the Hon’ble National
Green Tribunal, New Delhi passed in the said O.A. No.797/2024, a Reply /Response by & on
behalf of the Company shall be filed before the Hon’ble National Green Tribunal, New Delhi in the
said Original Application being O.A. No.797/2024 titled as “Gautam Vs. State of Uttar Pradesh &
Ors.”

RESOLVED FURTHER THAT Sh. Kishor Kumar Gupta aged about 62 years S/o Late Sh.
Banwari Lal Gupta R/o H. No. — 2, Lane No. — 2, Gate No. — 2, Shanti Nagar, Muzaffarnagar
(U.P.) — 251 001 working as G.M. — Environment & Safety with the Company be and is hereby
authorized to act, appear and to sign all pleading(s), application(s), to sign Vakalatnama and/or
other necessary document(s) and to do all acts, deeds and things before the Hon’ble National Green
Tribunal, Principal Bench, New Delhi as may be considered necessary in relation thereto and
incidental to the said Original Application being O.A. N0.797/2024 titled as “Gautam Vs. State of
Uttar Pradesh & Ors.”

RESOLVED FURTHER THAT a copy of this Resolution, duly certified by any one of the
directors, be furnished to the concerned persons /authorities as may be required and they be
requested to act thereon.

Certified True Copy
For Tehri Pulp and Paper Limited

(Sachin Agarwal)‘ -\‘K;\
Whole Time Director * )\

DIN: 02310154 Q/?*T 'F/é\
Add: 216, Agarwal Prestige-Maf,; : o I1SO o
Plot No. 2, Communlty Center, 9001 : 2000

COMMUNITYCENTRE RANI BAGH, PITAMPURA NEW DELHI - 110034
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m Uttar Pradesh Pollution Control Board
‘*@%‘gﬁ%& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppeb.in, Website: www.uppch.com
Category : RED Application Id : 26924935
213602/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/ MUZAFFARNAG Date: 07/08/2024
AR/2024
To,

M/sTEHRI PULP AND PAPER LTD UNIT 1
9th K.M stone Bhopa Road Muzaffarnagar, MUZAFFAR NAGAR,251001

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & Authorization) under Section- 25 of the “Water (Prevention & Control of Pollution)
Act.,19747and under Section- 21 of the “Air (Prevention & Control of Pollution) Act, 1981 as applicable
(to be referred hereinafter as Water Act, Air Act respectively).

l Application no. 26924935

Date :-

2024-07-18 |

Consolidated Consent to Operate and Authorization (CCA):

CCA is hereby granted to M/s TEHRI PULP AND PAPER LTD UNIT 1 located at 9th K.M stone
Bhopa Road Muzaffarnagar, MUZAFFAR NAGAR,251001 subject to the provisions of the Water Act,
Air Act and the orders that may be made further and subject to following terms and conditions: -

1.1

This CCA is granted for the period upto 2028-12-31 from the date of issuance of this letter, under

Section-25 of the "Water (Prevention & Control of Pollution) Act, 1974.

1.2

Section-21 of the "Air (Prevention & Control of Pollution) Act, 1981.

This CCA is granted for the period upto 2028-12-31 from the date of issuance of this letter, under

2. Production Capacity :
S.No. |Declared by the unit Permitted by the Board
Raw material Name of Final Products & By
(tpd / tpa) -products with quantity per

Wood, Agro residues:
Recycled Fiber (Waste Paper)

month

1 Waste paper 250 MT/Day Kraft Paper- 250 MT/Day Kraft Paper 250 MT/Day
3. Production Process Infrastructure
S. No. Details Declared by the unit Permitted by the
Numbers Usage / Process Board
operation

I Kraft Paper 250 Kraft Paper 250 Kraft Paper 250 Kraft Paper 250
MT/Day with the use of | MT/Day with the use of [ MT/Day with the use of |MT/Day with the use of
waste paper 250 MT/Day | waste paper 250 MT/Day | waste paper 250 MT/Day | waste paper 250 MT/Day

ATULESH
YADAV

Digitally signed by
ATULESH YADAY
Date: 2024.08.21
15:38:01 +05'30"



i. Unit shall obtain prior approval before making any modification in product/process/fuel/plant @
machinery, failing to which this consent would be deemed void.

ii.  The unit shall inform SPCB and CPCB regarding shut down as well as resumption of manufacturing
operations.

iii.  The unit shall maintain record of daily production in tons per day in a log book duly signed daily by
authorized signatory/competent authority.

4. Water Conservation Measures

A. Fresh water consumption

p—

Categorization of existing groundwater area: Safe/ Semi critical /Critical// Over-Exploited/ Saline

2. The unit shall obtain NOC of CGWA/SGWA(in case of use of river water, permission from irrigation
department)
3. Status of NOC from CGWA/SGWB: Applied/Granted
4.  If Granted: Number of NOC and Validity2028-12-31
5. Details of Artificial recharge system/rain water harvesting unit (if any) installed with capacity
6.  Details of piezometer installed i.e., numbers with coordinates.
7. This CCA is valid for details w.r.t fresh water as mentioned below:
Declaration Permitted
S.No Source of fresh water Borewells/river Borewells/river

* In case of units adopting zero liquid discharge (ZLD), the unit shall withdraw the fresh water only to cater
the losses in water accrued during industrial processes.
8. The specific water consumption shall not exceed values mentioned below as per consented product type.

Category Specific Water Consumption not to exceed
Wood based/Agro based Pulp & Paper Mills <40 KL per Ton of paper produced
producing bleached
grades of chemical pulp, papers, paperboards &
newsprint Specialty Paper Mills.

Agro-Based & Wood Based Pulp & Paper Mills <16 KL per Ton of paper produced
producing unbleached grades of chemical pulps,
papers, and paperboards.

RCF and Market Pulp Based Paper Mills producing |<12 KL per Ton of paper produced
bleached grades of papers, paperboards & newsprint

RCF and Market Pulp Based Paper Mills producing |<8 KL per Ton of paper produced
unbleached grades of papers and paperboards

RCF and Market Pulp Based Paper Mills producing |Without Power Boiler < 2.5 m3/t paper
unbleached grades of papers and paperboards (ZLD) | With Power Boiler < 5 m3/t paper

9. Unit shall install separate sealed, calibrated Electro Magnetic Flow meters with flow totalizer at all
water abstraction sources, utilization lines- process, domestic and boiler.

10.  The unit shall maintain record of daily fresh water consumption (initial reading & final reading) in a
log book (in m3/day and m3/t paper) duly signed daily by authorized signatory/competent authority.

11.  Unit shall maintain separate logbooks for quantity of freshwater consumed in production section,
boiler feed, domestics consumption and other points of utilization.

12, All the pipelines carrying fresh water/back water should be coloured as per protocol.

13. The unit shall install Piezometric well within the premises to monitor the level of ground water and
shall analyse the quality of ground water annually.

B. Trade effluent treatment and discharge: -
1. This CCA is valid for the quantity of maximum daily trade effluent discharge as mentioned below:

Digitally signed by
ATU LES H ATULESH YADAV

Date: 2024.08.21
YA DAV 15:38:18 +05'30°
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S.No CCA is valid for

Declared by the unit Permitted

1 1300 KLD

1300 KLD 1300 KLD

2. The quantity of maximum specific trade effluent discharge shall be as specified below:

Category

Specific Trade Effluent Discharge, not to exceed

Wood based/Agro based Pulp & Paper Mills
producing bleached

grades of chemical pulp, papers, paperboards &
newsprint Specialty Paper Mills.

<32 KL per Ton of paper produced

Agro-Based & Wood Based Pulp & Paper Mills
producing unbleached grades of chemical pulps,
papers, and paperboards.

<12 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
bleached grades of papers, paperboards & newsprint

<9 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards

<5 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards (ZLD)

No discharge is allowed (100% recycle within

process)

5. For ZLD unit

i Unit shall recycle all the treated effluent in the industrial process only.

it Unit shall ensure that no treated/untreated effluent discharged outside the unit premises.

iii  Unit shall install the flow meter at recycling point and maintain the logbooks for the same.

iv Unit shall allow to withdraw the fresh water only to cater the losses in water accrued during process.
v Unit shall conduct the water audit and submit the same to SPCB

vi  The mill will install PTZ camera at Sedicell / back water storage tank from where the back water
recycled, backwater recycling flow meter as well as at ETP (if available)

vii  The mill is advised to submit a ZLD feasibility report by a recognized institution to justify its ZLD

status.

4. The applicant shall operate Effluent Treatment Plant consisting of Primary, Secondary and tertiary
treatment as is required with reference to influent quantity and quality.

5.  The treated effluent shall be recycled to the maximum extent (atleast 40%) in the process and the
remaining treated effluent after achieving the norms as mentioned below shall be disposed off into
the drain-name of drain, first order/second order with Lat. Log. leading to river name of river with

Lat. Log.
Parameters Norms for Agro Norms for RCF  |Norms for RCF Norms for RCF
based paper mill |bleached pulp & |unbleached grade |unbleached grade

paper mill paper mill ZLD paper mill

pH 6.5-8.5 6.5-8.5 6.5-8.5 No discharge is
allowed

TSS, mg/l <=30 <30 <30 No discharge is
allowed

BOD, mg/l <=20 <20 <20 No discharge is
allowed

COD, mg/ <= 200 <150 <150 No discharge is
allowed

TDS, mg/1 <= 1800 <1600 < 1600 No discharge is
allowed

Color, PCU <= 250 <150 <150 No discharge is
allowed
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AOX, mg/l <=§ - - No discharge is
allowed

SAR <=10 <8 <8 No discharge is
allowed

6.  In the case of land application of treated effluent, unit shall submit irrigation management plan

prepared by any government technical institute of repute. During no demand period for irrigation, the
trelated effluent to be stored in a seepage proof lined pond (Lagoon) having 15 days holding capacity
only.

7. Effluent Treatment Plant shall be stabilised prior to the resumption of manufacturing operations.

8. The unit shall install a flow meter with totalizer on the recycling pipe line from ETP and the
flowmeter should be connected to State/CPCB Server.

9. Flow measuring devices should be provided for measurement of quantity of industrial effluent
generated, industrial effluent recycled and industrial effluent discharged. Logbook for the same shall
be maintained by unit.

10.  The unit shall maintain daily record/log book of raw material (waste paper) consumption, chemical
consumption (process & ETP separately), paper production, energy consumption (process & ETP
separately).

1. Sampling points should be installed at ETP inlet, ETP outlet, effluent recirculation lines and at other
points as deemed necessary.

12, The unit shall install OCEMS at ETP outlet for the parameters flow, pH, TSS, BOD & COD and
provide connectivity with CPCB and SPCB server as per the guidelines issued by CPCB.

13. The unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB and
SPCB server and periodic calibration of OCEMS.

14. For Wood based/Agro based paper mill:

a)  The unit shall install Chemical Recovery System for management of black liquor. Appropriate black
liquor spillage system should be available to prevent its escape along with other effluent streams.

b)  The unit should maintain log book of Chemical Recovery System indicating quantity of black liquor
processed, white liquor generated, soda ash produced (if applicable), running hours etc.

c)  In case of any discharge of Black Liquor from the unit the Consent to Operate/Authorization
(CCA) issued to the unit shall stand withdrawn with immediate effect.

15.  The unit shall have adequate onsite environmental laboratory facility for qualitative analysis of
different effluent stream. and manpower for monitoring and recording TSS, TDS, COD & BOD &
MLSS level in ETP inlet and outlet on daily basis.

16.  The unit shall set up an Environment Management Cell within unit as per the Charter.

17.  The unit shall submit analysis report from the authorized laboratory for all parameters as mentioned
for paper unit.

18.  All flowmeter should be calibrated annually from recognized institutions/vendor.

19.  The unit shall prepare material balance and water balance report annually.

20. The unit shall submit its ETP Adequacy Assessment Report to the concerned State Pollution Board
(SPCB).

21.  The unit shall get its ETP performance evaluated by a third party annually.

22.  The unit shall identify recipient drains/rivulets and their u/s & d/s location in consultation with SPCB
and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location through lab
recognized under Environment (P) Act, 1986 and shall submit the analysis report on monthly basis to
SPCB.

C. Domestic effluent/Sewage treatment and discharge: -

1. This CCA is valid for the quantity of maximum daily domestic effluent/sewage discharge as
mentioned below:

S No. Detalis Permitted
1. Maximum daily discharge of sewage 5
2. Treatment facility septic tank/soak pit
3. Discharge point
*

In case of stoppage of functioning of STP, production has to be stopped immediately and this Board
has to be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
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2. The domestic effluent should be treated in the sewage treatment plant so that it should be in @
conformity with the prescribed norms:

[ S.Ne l Parameter lStandard l

3. Flow measuring devices should be provided for measurement of quantity of sewage generated,
sewage recycled (if any) and sewage discharged. Logbook for the same shall be maintained by unit.

4. Sampling points should be installed at STP inlet, STP outlet, recirculation lines and at other points as
deemed necessary.

5. The unit shall maintain daily record/log book of chemical consumption in STP (if any), energy
consumption of STP, STP sludge generation and disposal separately.

6.  Unit shall explore the possibility to recycle the treated used water shall be utilized in gardening,
irrigation, industrial utility and toilet flushing to minimize the fresh water consumption up to 20 %
per year.

7.  Separate arrangement should be made for collection of industrial and domestic effluent in closed
water supply system.

6.  Cleaner Technology & Waste Minimization Practices:
Background:

to take appropriate measures in a time bound manner through preparation of individual action plans
and implementation of cleaner technology options by the Pulp & Paper mills. To facilitate the Pulp &
Paper mills, a Charter for “‘Charter for Water Recycling and Pollution Prevention in Pulp & Paper
Industries’ was formulated. Clean Technology measures mentioned hereunder are indicative of
systems, processes and practices that are generally considered essential for achievement of the
objectives of the Charter. However, individual unit may opt for technology actually required for
implementation according to their requirement and circumstances like scale of operation, system
configuration, products portfolio and raw materials etc. Unit shall ensure implementation of the
following cleaner technology options within four to six months from the date of issuance of this
CCA:

a.  Biomethanation of High Pollution Load Stream (like Raw material washings in agro based pulp and
paper mills as well as High COD back water stream in RCF based Kraft Paper Mills operating on
ZLD

Installation of Compressed Biogas System for converting raw biogas into compressed biogas to be
used as fuel

Oxygen Delignification &amp; ECF bleaching for agro &amp; wood based pulp and paper mills
Use of jet aerators for improved biodegradation in aeration tank and increased DO level

Press Washers in Pulp Washing to optimize water consumption acceptable under charter

Sludge Drying Beds to be discontinued. Only sludge dewatering system, centrifuge etc
Appropriate plastic waste disposal system to be installed by RCF based pulp and paper mills

Closed loop fiber recovery and backwater system using poly disc filters or DAF (Dissolved Air
Floatation) Units
Environmental management system

i. Unit shall setup the environmental management cell including unit head, purchase/store manager,
process operation head, ETP in charge to effectively monitoring of environmental compliance.

ii.  Unit shall setup the environmental laboratory for testing of minimum wastewater quality parameters
like pH, TSS, BOD, COD, MLSS and DO, to effectively monitoring of ETP control parameters and
ETP discharge norms.

8.  Air Pollution Mitigation

i.  The unit shall use following fuel and install air pollution control device (APCD) of adequate capacity
to comply with following:

o

F@ome Ao

R |
.

S. No. Equipment Fuel Stack height | Air Pollution Stack Emission
{m) Control Device {standards
(APCD)
1 1250x1 KVA DG |Diesel/PNG As per Acoustic As per CAQM
Set, 1000x1 KVA Environment enclosure Norms.
DG Set Pgr}%tgction Rules,
1
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2 14 TPH Boiler Low Sulphur 30 meter from GL | Multi Cyclone As per CAQM\'“"
Coal/Biomass Dust Collector, Norms.
Wet Scrubber and
30 meter stack
height from GL
3 52 TPH Multifuel | RDF/ Low 60 meter from GL | ESP, Dry Pulse | As per CAQM
Boiler Sulpher Jet Type Norms.
Coal/Biomass Filter/scrubber
with 60 meter
stack height

ii.  Operation and maintenance of APCS shall be done in such a way that the emission generated from
stacks is always within prescribed norms of the Board.

iii.  The unit shall ensure interlocking of air pollution control devises and production processes.

iv.  The unit shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

v.  Unit <operating in NCR> shall comply with direction issued under Graded Response Action Plan
(GRAP) time to time by Hon’ble Supreme Court & Commission for Air Quality Management in
NCR and Adjoining Areas (CAQM).

vi. Ifthe CAQM in National Capital Region and Adjoining areas, CPCB or SPCB issues the Closure
order against the unit <operating in NCR> the consent shall automatically remain suspended for that
period and after ensuring compliance and after the closure order is revoked the consent shall
automatically become effective.

9.  Noise Pollution Mitigation:

Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure
as is required for meeting the ambient noise standards for night and day time as prescribed for
respective areas/zones (Industrial and Commercial) which are as follows: -

Standards forNoise level in db.(A) Leg

Industrial Area Commercial Area

Day Night Day Night

75 70 65 55

Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

7.
.

(i).

General Conditions:

The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA at
any given time, as may be necessary.

In the event of issuance of Closure Direction by CPCB or SPCB to the unit, this CCA shall be
deemed revoked during the closure period.

If the unit has been issued Show Cause Notice by CPCB or SPCB, compliance has to be achieved
within 45 days by the unit. However, if not revoked within 45 days, the Show Cause Notice shall be
considered as a Closure direction.

In case of non-functioning of ETP and/or STP, production has to be stopped immediately and this
Board has to be intimated through a report to be dispatched by fax/phone/email immediately.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

This CCA is valid only for products and quantity mentioned in Para 2. Unit shall obtain prior
approval before making any modification in product/ process/ fuel/ plant machinery failing which
consent shall be deemed revoked.

Compulsory documents to be submitted by the Unit: -

Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016, and third party audit report.

Environment Statement in form — V of Environment (Protection) Rule, 1986.

(iii). Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
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The unit shall submit Latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Curr
Assets- Current Liabilities) of the unit at the end of each financial year so the Consent fee payable by
the unit may be verified.

The unit shall submit Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste
Storage Area, Quarterly analysis reports of the samples of effluent, emission, hazardous wastes and
ETP sludge from NABL accredited and EPA recognized laboratory.

The unit shall inform in advance to SPCB/take prior permission of the SPCB to close
manufacturing/production.

The unit shall submit calibration certificate of OCEMS at least once in a year to SPCB.
made thereunder.

If unit is found temporary closed (for the last 24 hour) during inspection and prior intimation of
closure is not given by the unit, revocation of the CCA will be initiated as per the law.

The unit shall apply before the 60 days of expiry of CCA or any change in production
types/production capacity/manufacturing process/capacity enhancement/ outlet for the discharge of
effluent or gases emission or sewage waste from the unit etc. or any change in effluent discharge
point or emission point.

In case of occurrence of an accident, complete details on form must be sent to State Pollution Control
Board at the earliest along with details of mitigative and remedial measures taken.

The unit shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all
time) by the Board's staff, the chimney/stack attached to various sources of emission shall be
designated by number such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate
identification.

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board.

The unit will have to deposit the revised fee whenever it is notified.

Unit is covered under GPI and situated in the catichment area of River Ganges. Hence during Magh
mela, unit shall immediately comply with the directions issued by the Board related to operation or
temporary closure of the unit.

Unit shall abide by the directions/ guidelines given by Hon'ble Courts, MoEF&CC and CPCB/SPCB
for protection and safe guard of environment from time to time.

Unit shall comply the conditions of Environment Clearance issued by State Level Environment
Impact Assessment Authority vide letter no. and dated and Consent to establish (CTE) issued by
Board vide letter no.

The unit shall develop plantation of tall trees of suitable species on minimum 33% of the land on
which the unit is established as per the guidelines set up by the Board vide its Office Order no dated .
The copy of this guideline is available at URL http:/www...

Whenever due to any accident or other unforeseen act or event, such emission occurs or is
apprehended to occur in excess of standards laid down, such information shall be reported to the
Board's offices and all other concerned offices. In case of failure of pollution control equipment, the
production process connected to it shall be stopped with immediate effect.

The person authorized shall implement Emergency Response Procedure (ERP) for which this CCA is
being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and
their possible impacts and also carry out mock drill in this regard at regular interval of time.

The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being handled in the plant, including waste water and air emission and solid hazardous
waste generated within the factory premises is displayed on Display Board of size 6x4 feet outside
the main factory gate within premises.

The unit shall maintain and provide 'Inspection Book' at the time of inspection to the Board's
officials.

The unit shall provide uninterrupted accessibility to the STP's/ETP's inlet and outlet points, Air
Pollution Control equipment and stack for smooth sampling/monitoring of pollution control
measures.

The unit shall maintain good house-keeping. All valves/pipes/sewer/drains etc. must be leak-proof.
This consent is being issued with the permission of competent authority.
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Specific Conditions:-

1. This CTO is valid only for the production of KRAFT PAPER - 200 MT/DAY (WASTE PAPER BASED-
250 MT/DAY) AND KRAFT PAPER - 50 MT/DAY (AGRO WASTE BASED- 150 MT/DAY), Caustic,
Rosin, Alum etc. and Turbine of capacity 8 MW only. CTO issued vide Board’s online letter ref no.
192460/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/ MUZAFFARNAG AR/2023 Date: 27/10/2023 is
being hereby null and void.

2. The unit shall maintain strict supervision on fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.

3. Unit shall comply all the condition of CTE certificate issued by the Board on dated-14-06-2024.

4. Unit shall either adopt Zero Liquid Discharge (ZLD) or reuse/recycle maximum quantity of treated
effluent before discharging it outside the factory premises.

5. The industry shall install electromagnetic flow meter at water source and outlet of ETP, and maintain the
records of water abstracted and recycled treated effluent.

6. The unit will not use agro based raw materials in the production process.

7. Unit shall operate and maintain APCS installed as ESP, Dry Pulse Jet Type Filter/scrubber with 60 meter
stack height has been installed as APCS in existing 52 TPH boiler and 14 TPH Boiler with Multi Cyclone
Dust collector, wet scrubber with 30 meter stack height. Fuel for Boiler is (RDF 400 MT/day & Low
sulphur coal- 250 MT/Day or Low sulphur coal / Biomass fuel 400 MT/Day) . Unit has also installed
1x1250 KVA and 1x1000 KVADG SETs, fuel for DG Set is Diesel/PNG as per CAQM direction. Unit shall
comply with CAQM norms.

8. The industry shall installed OCEEMS and will ensure the continuous and uninterrupted data supply from
the OCEEMS to the SPCB and CPCB server.

9. Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.

10. The unit must comply with the conditions imposed by CGWA in its NOC issued to the unit for ground
water extraction.

11. The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on 24 x7
basis.

12. If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

13. Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules
1986.

14. The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Water
Recharging Proposal/compliance report should be sent to the Board within One month.

15. Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for Water
Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.

16. Industry shall install at sufficient height from the ground level Open to Network HD PTZ Camera at the
outlet of the discharge drain of effluent from the factory premises and its URL and password shall be
provided to the UPPCB Control room.

17. The industry shall provide adequate arrangement for fighting the accidental leakages/ discharge of any
air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution.

18. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
would be deemed void.

19. Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for

) . . . igi i b
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20. Industry shall submit quarterly monitoring reports of treated effluent from a certified /approve
laboratory under E.P. Act 1986.
21. Industry shall comply with various Waste Management Rules as notified by MoEF&CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes
(Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and
Demolition Waste Management Rules, 2016, Battery Rules 2000 and Noise Pollution (Regulation and
Control) Rule, 2000.
22. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 as
amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986.
23. The unit shall submit the audited balance sheet for the current year.
24. Operation and maintenance of APCS shall be done in such a way that the emission generated from
stacks is always within prescribed norms of the CAQM.
25. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 65 regarding use of cleaner fuel.
26. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction issued time to time regarding DG sets.
27. Unit must ensure strict time bound compliance of suggestion/recommendation of "Charter for Water
Recycling & Pollution Prevention in Pulp & Paper Industries” formulated by CPCB.
28. Unit shall submit Effluent/Emission monitoring report of the ETP and stack of Air Polluting Sources and
Ambient Air Monitoring of the premises done by MoEF&CC and UPPCB approved laboratory within 01
Month and on Quarterly basis to the Board by LIMS Portal.
29. Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees
of suitable species as per the guidelines set up by the Board vide its Office Order no.H16405/220/2018/02
dt. 16/02/2018. The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-
BeltGuidle_160218.pdf.
30. Unit shall comply with the Hazardous and. Other Wastes (Management and Transboundary Movement)
Rules, 2016.
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W Uttar Pradesh Pollution Control Board
"’%’%}!’ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

P
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

151796/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/ MUZAFFARNAGAR/2022 Date: 15/03/2022
To,
M/s
TEHRI PULP AND PAPER LTD UNIT 2
9th Km Stone, Bhopa Road, Muzaffarnagar, MUZAFFAR NAGAR,251001

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the “Water (Prevention & Control of Pollution)
Act, 1974” and under Section-21 of the “Air (Prevention & Control of Pollution) Act, 19817

‘ Consent No-15367508  Date-15/03/2022 ]

CCA is hereby granted to TEHRI PULP AND PAPER LTD UNIT 2 located at 9th Km Stone, Bhopa
Road, Muzaffarnagar, MUZAFFAR NAGAR,251001. subject to the provisions of the Water Act, Air
Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA TEHRI PULP AND PAPER LTD UNIT 2 granted for the period from 15/03/2022 to
31/12/2026 and valid for manufacturing of following products with Capital Investment/Net Assets Values
7578.00 Lakhs

S {Product Quantity Unit

No

1 KRAFT PAPER-350 {350 Metric Tonnes/Day
MT/DAY

2. Specific Conditions under Water Act :-

(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effulant Quantity(KLD) Treatment facility and
discharge point
Domestic 6.0 KLD Septic Tank
Industrial 700 KLD ETP

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant
consisting of primary/secondary and tertiary treatment as is required with reference to influent quantity and
quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.

(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-
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Industrial Effluent Quality Standard
S.No. Parameter Standard
1 pH AS PER E(P) RULES,
1986
2 SUSPENDED SOLIDS | AS PER E(P) RULES,
1986
3 DISSOLVED SOLIDS | AS PER ‘FéSP(?S RULES,
4 TOTAL SOLIDS AS PER 'IIESgSPg RULES,
5 BOD AS PER E(P) RULES,
1986
6 COD AS PER E(P) RULES,
: 1986

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening and the same shall be maintained continuously so as to
achieve the quality of the treated effluent to the following standards.

S No. Parameters Standards
3. Conditions under Air Act :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as is required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards

Air Pollution Source Details
S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 FROM STEAM 0 Particulate 0
SISTER Matter
UNIT M/S
TEHRI
PULP AND
PAPER
LTD (UNIT
1)
Emmission Quality Standards
S No. Stack no Parameters Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

11) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is

required for meeting the ambient noise standards for night and day time as prescribed for respective
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areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :- @
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.
(iii) The unit will not use any type of restricted fuel.

Standards for Industrial | Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day [Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 35 45 50 40
6. Compulsory documents to be submitted by the Industry/Unit :-

(1) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

8. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

9. Unit has to comply with the other general conditions as annexed herewith. Non compliance of any
provision of this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid

Acts and Rules.
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Copy to:

Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the conditions
imposed in the certificate.
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Anpexure

Specific Conditions

1. This CTO is valid only for the production capacity KRAFT PAPER-350 MT/DAY BY USING WASTE
PAPER, ALUM, ROSIN AND CAUSTIC AS A RAW MATERIAL.

2. The Unit shall submit Bank guarantee of Rs. 1,00,000/- for establishment of Miyawaki Forest as per the
GO No. 1011/81-7-2021-09(writ)/2016, dated-13.10.2021 of Department 6f Environment, Forest and
Climate Change within a month from the date of issue of this order with the proposal for proposed
plantation.

3. Earlier Board has issued CTO Water to the said unit vide letter no-
68229/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/water/MUZAFFARNAGAR/2019, dated-28.12.2019 is
revoked.

4. Earlier Board has issued CTO Air to the said unit vide  letter no-
68230/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/air/MUZAFFARNAGAR/2019, dated-28.12.2019 is
revoked.
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5. The industry must comply conditions of NOC from State Ground Water Department issued to unit.

6. Industry shall submit ETP analysis report from MOEF&CC or UPPCB approved lab within a month after
operation of the unit and on quarterly basis to the Board.

7. Unit shall submit the compliance of the conditions of CTE issued to unit vide Boards letter dated
11.08.2021 and point wise compliance of last issued CTO within one month to the Board and on Quarterly
basis.

8. The industry shall submit a proof of Bank Guarantee submitted in the Board, if not then submit the Bank
Guarantee as per CTE issued to unit on 11.08.2021 within a month.

9. The unit shall maintain strict supervision on fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.

10. In compliance of the Central Pollution Control Board letter no. F. No. B-
190193/WQMII/CPCB/P&P/14212 dated 08/12/2017, the industry will follow the Effluent discharge
standards as notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting
the effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to
discharge.

11. The unit will not use agro based raw materials in the production process.

12. The industry shall ensure installation, operation and continuous and uninterrupted data supply from the
OCEEMS to the SPCB and CPCB server.

13. Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.

14. The E.T.P. unit operation line up Strengthening is to be maintained.

15. The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on 24 x7
basis.

16. If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

17. Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board.

18. Unit shall abide by directions given by Commission for Air Quality Management in National Capital
Region and Adjoining Areas.

19. The industry should ensure the operation of the Air Pollution Control System (APCS) in such a manner
that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended.

20. The dying, bleaching and deinking process are not allowed in the production process of the unit. The unit
will not use agro based raw materials in the production process.

21. Industry shall submit stack/ambient air quality monitoring report from Boards Laboratory, after starting
the production within one month.

22. The industry shall submit quarterly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986.

23. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986 and the various orders issued by the MOEF&CC, CPCB and SPCB in time to
time .

24. The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order till further direction.

25. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the air
quality, becoming air borne by wind or water regime during rainy season by flowing along with storm water.
Direct exposure of workers to fly ash & dust shall be avoided.

26. The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its availability.
27. The industry shall obtain prior consents in the event of any addition of new emission generation sources
such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with
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section- 21/22 of air Act 1981 (as amended respectively). @

28. Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules 1986.
29. The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Water
Recharging Proposal/compliance report should be sent to the Board within One month.

30. Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for Water
Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.

31. Industry shall install at sufficient height from the ground level Open to Network HD PTZ Camera at the
outlet of the discharge drain of effluent from the factory premises and its URL and password shall be
provided to the UPPCB Control room.

32. The industry shall provide adequate arrangement for fighting the accidental leakages/ discharge of any air
pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution.

33. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
would be deemed void.

34. Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.

35. Industry shall comply with various Waste Management Rules as notified by MoEF &CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes
(Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and
Demolition Waste Management Rules, 2016, Battery Rules 2000 and Noise Pollution (Regulation and
Control) Rule, 2000.

36. The unit shall submit the audited balance sheet for the current year.

37. Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees
of suitable species as per the guidelines set up by the Board vide its Office Order no.H16405/220/2018/02
dt. 16/02/2018. The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt-
Guidle_160218.pdf.

General Conditions:-

The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UEPPCB.

1. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

2. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The
applicant shall provide discharge measurement equipment at final disposal point.

3. The applicant shall strictly comply with conditions of this CCA. and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

4. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

5. The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.
6. The industry shall provide “Inspection Book™ at the time of inspection to the Board’s officials.

7. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board’s offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
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8. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stac
only.

9. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board’s offices. The industry shall be liable to pay compensation also in such cases as decided
by the Competent Authority.

10. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

11. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

12. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Board.

13. Any unauthorized change in personnel, equipment as working condition as mentioned in the application
by the person authorized shall constitute a breach of his authorization.

14. 1t is the duty of the authorized person to take prior permission of the Board to close down the facility.

15. The authorization is valid for temporary storage of Hazardous Waste within premises only.

16. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises

17. 1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.

18. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
19. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.

20. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical
and chemical analysis of hazardous waste sample and report to the Board.

21. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.

22. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’
shall be displayed at appropriate position both in Hindi and English.

23. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.

24. In case of any transportation of hazardous waste, the details in Form~10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.

RAKESH KUMAR Digitally signed by RAKESH

KUMAR TYAGI
TYAGI Date: 2022.05.23 11:56:57 +05'30"

Chief Environmental Officer (Circle 3)
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UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppeb.com

Ref. No: 17515/UPPCB/MuzaffarNagar(UPPCBRO)YHWM/MUZAFFARNAGAR/2022

To,

M/s TEHRI PULLP AND PAPER LTD UNIT 1
9th K.M stone Bhopa Road Muzaffarnagar, MUZAFFAR NAGAR,251001
Tehsil :MuzaffarNagar

District :MUZAFFARNAGAR

Dated :03/08/2022

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016

1.

Number of authorization and date of issue 17515 and 03/08/2022 .

2. Reference of application (No. and date) 16681133 and 09/06/2022 .

3. MrSACHIN AGARWAL of M/s TEHRI PULP AND PAPER LTD UNIT 1 is hereby
granted an authorization based on the enclosed signed inspection report for generation,
collection, utilization, storage and disposal or any other use of hazardous or other wastes or
both on the premises situated at 9th K.M stone Bhopa Road Muzaffarnagar .

Details of Authorisation
S No. Category of Hazardous Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
LIX and III of these rules co-processing, ete.
1 CATEGORY 33.2 AS PER THROUGH TSDF 0.125 MT/Annum
SCHEDULE 1 {Contaminated
Cotton Rags Or Other Cleaning
Materialg)
2 CATEGORY 33.1 AS PER THROUGH TSDF 1.5 MT/Annum
SCHEDULE I (Empty
Barrels/Containers /Liners
Contaminated With Hazardous
Chemicals /Wastes)
3 CATEGORY 5.1 AS PER THROUGH TSDF 0.375 MT/Annum
SCHEDULE I (Used Or Spent
Oil)
4 CATEGORY 33.2 ASPER THROUGH TSDF 3.0 Mt/Annum
SCHEDULE I (Contaminated
Cotton Rags Or Other Cleaning
Materials)
1. The authorization shall be valid for a period of 02/08/2027 from the date of issue of this letter
2. The authorization is subject to the following general and specific conditions (please specify

any conditions that need to be imposed over and above general conditions, if any) .
A General Conditions of Authorization -

Digitally signed by RAKESH

RAKESH KUMAR TYAGI rumagTYAGl

Date: 2022.08.11 21:30:14 +05'30°
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The authorised person shall comply with the provisions of the Environment (Protection @
1986, and the rules made there under.

The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

An application for the renewal of an authorisation shall be made as laid down under these
Rules .

Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

Annual return shall be filed by June 30th for the period ensuring 3 1st March of the year .
The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B Specific Conditions of Authoerization

1- The unit will submit the proof of depositing the requisite processing fees of application in a month
otherwise this authorization will stands automatically cancelled.

2- The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be
provided with a general label as given in Form 8. The storage area should be at an isolated spot in
the premises and must be fenced, covered and duly marked.

3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.

4- Comprehensive safety measures must be followed in handling of wastes and the staff must be

Digitaily signed by RAKESH

RAKESH KUMAR TYAG! KUMARTYAGI
Date: 2022.08.11 21:30:42 +05'30"
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properly trained.

5- It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall

not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails .
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.

6- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.
You should also maintain records on Form-3 and present it to Board's inspecting officials.

7- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

8- It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the
Board. Details along with the project report must be sent in this regard within fifteen days of receipt
of this letter, otherwise the industry shall become member of a common TSDF and the industry

shall start sending the Hazardous waste already stored along with the Hazardous waste generated at
present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months.

9- The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.

10- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

11- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.

12- It is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

13- The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.

14- You are directed to display online data outside the main factory gate with regards to quantity and
nature of hazardous chemicals being handled in the plant including waste water and air emissions
and solid hazardous waste generated within the factory premises. Necessary compliance should be

sent within fifteen days of receipt of this letter. RAKESH KUMAR ﬁ’f?ﬁi';? Tsﬁr&e‘d by RAKESH
TYAGI Date: 2022.08.11 21:30:58 +05'30'
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15- It is the mandatory duty of the authorised person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
Pollution Control Board from time to time.

16- You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month.

17- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the freatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.

18- Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.

19- Ground water monitoring report of premises shall be submitted within one month.

20- Industry will follow the various provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.

21- The authorised actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board along with
the authorisation.

( Authorized Signatory )

Digitally signed by RAKESH KUMAR TYAGI
RAKESH KUMAR TYAGI pic2072.65.11 213114 10530
UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, MuzaffarNagar to ensure the
compliance of the conditions imposed in the certificate. for information anq necessary action .
RAKESH KUMAR TYAGI poet e s o0
CEO/EE, V/C Circle
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m UTTAR PRADESH POLLUTION CONTROL BOARD
%‘%gﬁ% TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppeb.com

Ref. No: 17504/UPPCB/MuzaffarNagar(UPPCBRO)YHWM/MUZAFFARNAGAR/2022
Dated :27/07/2022

To,
M/s TEHRI PULP AND PAPER LTD UNIT 2

gth Km Stone , Bhopa Road , Muzaffarnagar, MUZAFFAR NAGAR,251001
Tehsil :MuzaffarNagar
District :MUZAFFARNAGAR

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

1. Number of authorization and date of issue 17504 and 27/07/2022 .
Reference of application (No. and date) 16669832 and 04/07/2022 .

3. Mr SACHIN AGARWAL of M/s TEHRI PULP AND PAPER LTD UNIT 2 is hereby
granted an authorization based on the enclosed signed inspection report for generation,
collection, utilization, storage and disposal or any other use of hazardous or other wastes or
both on the premises situated at 9th Km Stone , Bhopa Road , Muzaffarnagar .

Details of Authorisation

S No. Category of Hazardous | Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
LII and III of these rules co-processing, etc.

! CATEGORY 33.2 AS PER THROUGH TSDF 0.175 MT/Annum
SCHEDULE 1 (Contaminated
Cotton Rags Or Other Cleaning
Materials)

2 CATEGORY 33.1 AS PER THROUGH TSDF 2.0 MT/Annum
SCHEDULE I (Empty

Barrels/Containers /Liners
Contaminated With Hazardous
Chemicals /Wastes)

3 CATEGORY 5.1 AS PER THROUGH TSDF 0.50 MT/Annum
SCHEDULE I (Used Or Spent
Oil)

4 CATEGORY 34.2 AS PER THROUGH TSDF 5.0 MT/Annum
SCHEDULE 1 (Sludge from
treatment of waste water arising
out of cleaning / disposal of
barrels / containers)

1. The authorization shall be valid for a period of 26/07/2027 from the date of issue of this letter

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization - RAKESH KUMAR E{?ﬁ;‘;yiii’gd oY RAKESH

TYAGI Date; 2022.08.11 21:32:36 +05'30'
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The authorised person shall comply with the provisions of the Environment (Protection AcT,
1986, and the rules made there under.

The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to:
Handling and Disposal of Hazardous Waste and penalty .

It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

An application for the renewal of an authorisation shall be made as laid down under these
Rules .

Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

Annual return shall be filed by June 30th for the period ensuring 31st March of the year .
The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B Specific Conditions of Authorization

1- The umit will submit the proof of depositing the requisite processing fees of application in a month
otherwise this authorization will stands automatically cancelled.

2- The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be
provided with a general label as given in Form 8. The storage area should be at an isolated spot in
the premises and must be fenced, covered and duly marked.

3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.

4- Comprehensive safety measures must be followed in handling of wastes and the staff must be

Digitally signed by RAKESH KUMAR

RAKESH KUMAR TYAGI TvAa

Date: 2022.08.11 21:32:50 +05'30"
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properly trained.

5- It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.

6- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.
You should also maintain records on Form-3 and present it to Board's inspecting officials.

7- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

8- It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the
Board. Details along with the project report must be sent in this regard within fifteen days of receipt
of this letter, otherwise the industry shall become member of a common TSDF and the industry

shall start sending the Hazardous waste already stored along with the Hazardous waste generated at
present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months.

9- The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.

10- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

11- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.

12- It is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

13- The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.

14- You are directed to display online data outside the main factory gate with regards to quantity and
nature of hazardous chemicals being handled in the plant including waste water and air emissions
and solid hazardous waste generated within the factory premises. Necessary compliance should be

oy : . Digitally signed by RAKESH
sent within fifteen days of receipt of this letter. RAKESH KUMAR TYAGI KUMARTYAG!

Date: 2022.08.11 21:33:03 +05'30’



15- It is the mandatory duty of the authorised person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
Pollution Control Board from time to time.

16- You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month.

17- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.

18- Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.

19- Ground water monitoring report of premises shall be submitted within one month.

20~ Industry will follow the various provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.

21- The authorised actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board along with
the authorisation.

( Authorized Signatory )
Digitally signed by RAKESH KUMAR

RAKESH KUMAR TYAGI mAcl

Date: 2022.08.11 21:33:17 +05'30"
UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, MuzaffarNagar to ensure the
compliance of the conditions imposed in the certificate. for information and necessary action .
RAKESH KUMAR TYAGI Sy emetty gt
CEO/EE, I/C Circle

%
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s GROUND WATER DEPARTMENT @
@ 1§ (Namami Gange & Rural Water Supply Department)
) 6?’ Ministry of Jal Shakti
Government of Uttar Pradesh
Form 8 (C) '
[See Rute 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND
WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC012696

VALID FROM 31/03/2022 TO 30/03/2027
{U1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019)

- egistration No.: 202202000387

Name of the Owner SACHIN AGRAWAL
Designation G. M. ENVIRONMENT Company Name TEHRI PULP AND
oz E it k] PAPER LIMITED
Company Address 9TH KM,BHOPA ROAD MUZAFFARNAGAR. Authorization Letter Download
wedft @ e, T O
Address of the Applicant 122,SOUTH BHOPA ROAD, NEW MANDI MUZAFFRARNAGAR UTTAR Application Form Serial MZFNGS??NWGDWB
PRADESH No.
Date of Subimission 28/02/2022 Specimen Signature
Location Particulars
District Muzaffar Nagar * Block MUZAFFARNAGAR
Plot NoJKhasra No. 9TH KM BHOPA ROADMUZAFFARNAGAR Maunicipelity/Corporation  No
‘ard No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of 20/03/1997
Construction/Sinking of
the Well
Type of Well Tube Well/Boring Depth of the Well (in 125.00
meter)
Purpose of well Iindustrial ' Assembly Size(For Tube
. Well)
Strainer Position (For Tube Well)
Type of Pump Used Submersible H.P. of the Punip 30.00
Operational Device Electric Motor Rate of Withdrawal 150.00

(M)



. of Energization (In Case of Electric Pump) 27/03/1997 &
Maximum Allowable Rate 15000 Maximum Allowable 7.00
of Withdrawal (m*hr.): . Running Hours Per Day:
Maximum Allowable Annual Extraction of Ground Water: - 367500.00

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at S1. (2) for extraction of ground water st e
rate not exceeding that as shown at Si. (3]), for Running Hours per day as shown at Si. (3k), and for maximum allowable annual extraction of ground
¢ water as shown at SI. (3k) and s valid subject to the abservance of the conditions stated overieaf.

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
= No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificete shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
suthorization
« Forthe purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
{cenforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extractigf, at outlet of
puraping devices and It shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved
The tate of extraction of ground water from the well as gshown in item 3(k) shail not exceed to the recorded rate from water meters
« The concerned Authority reserves the right 1o stop extraction of ground water from the well due to quality hazards or any other reasons, if the
shustion so demands
q'ﬁ_ In case of any changs of ownership of the exiating well, fresh registration has to be obtained,
« No change of location, design, rate of withdrawal and pumping device In respect of the existing well as indicated at Si. (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to canoellation of this registration
= In case, any of the perticularg | information furmished by the applicant In his application for issuance of this registration is found to be incomect
during verification at any subsequent stage , this registration is liable for canceliation.
. Th-CerﬂﬁcateofAumonzatbnlNccshﬂhevaﬂdforapeﬂodofﬁveyearsffomthedateofhmﬂueappﬁmntshaﬂhavetoapdyforremnl
through a fresh application, at lesat ninety days prior to expiry of its validity.
+ Construction of plezometers and instaliation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
pleaemeter should be commensurate with that of the pumping well. The data, obtained from digitel water level recorders shall be made available
tomlsofﬁceonmonthlybssns

Pigzometer is a borewall nubmdumwwmwmmmcweibyloweﬁngﬁwtape/soﬁnderoratﬂomaﬁcmfer level measuring
equipment. it is also used to take watet sample for waler quality testing when ever needed. General guidelines for installation of piezometers are
as follows:

o The piezormeter is to be instatled/construcied at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the plezometer should be about 4" 1o 6”,
U o The depth of the plezometer should be same as is case of the pumping well from which ground water is baing abstracted, i, more than
one piezometers are installed the second plezometer should manitor the shallow ground water regime. It will facilitate shallow as well a2s

deeper ground water aquifer monitoring.
¢ No. of plezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:
Monitiring Mechanism
SNo Quentum of Ground water withdrawal (cum/day) No.of piezometsrs required
Manual  DWLR with Telemetry
1 <10 ] (i} ]
2 11-50 1 1 1]
3 50- 500 1 0 1
4 > 500 2 (1] 2
o The measuring frequency should ba monthly and accuracy of measurement should be up 1o cm. the reported measurement should be
given in meter upto two decimal.

« For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be uged for accuracy,

o The measurement of water level in plezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.
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o All the details.regarding coordinates, reduced fevel (with respect to mean level), depth, zone taped and assembly idvngms sh
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pesdisiiggio for s
validation.
o The ground water guality has to be monttored twice In @ year during pre-monsoon (May/June) and post-monsoon (OctobsfNavembar)
periods. Quality may be got enalyzed from NABL approved leb. Besides, one sample (1 It capacity bottle) to the concerned Ditectos,
Bround Water Department, Uttar Pradesh, for chemical analysis.
o A Permenent display board should be installed at plezormeter/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tepped of piezometes/tube well for standard referencing and identification.
+ Any ather site specific requirament regarding safely and access for measurement may be taken care of.
« Any other condition{s) that ray be imposed by the concerned Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found 1o be incorrect durey
verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:
» (A) For Industrial User: No Objection Certificate for ground watet extraction by industries shall be granted subject to the following specific
conditions:
= i) No Objection Certificate shiall be granted only in such cases where locel government water supply agencies are not ahietosuppi}ﬂudesbed
quentity of water.
« 1) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources,
« iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertske annual water audit through Confederation of indian
Industries (Cll)/ Federation indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submpt
audit reports within three months of completion of the same to Ground Water Departiment Uttar Pradesh. All such Industries shafl be required to
reduce their ground water use by at least 20% over the next five years through appropriate means.
iv) Construction of observation well(s) (plezometer)(s) within the premises and Instaltation of appropriate water level monitoring mechanism as
= mentioned in General Condition no.10 shall be mandatory for Industries drawing/ proposing to draw more than 10 m? /day of ground water and.
Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed st a minimum distance of
§0 m from the bore well/production weil. Depth and aquifer zone tapped in the piezometer shail be the same as that of the pumping well/ wella
Monthly water level data shall be submitted online to the Ground Water Departrnent, UP.
= V) The proponent shall be required to adopt roof top rain weter hatvesting/ recharge in the project premises. Industries which are likely to poliute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
- etc.) shall store the hervested rain water in surfece storage tanks for use in the industry.
« vi} Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
= vif) Industries which are likely to cause ground water poliution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB Hist) need to undertake necessary well head protection measures to ensure prevention of ground water

poilution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

= i) in case of infrastrueture projects that require dewstering, proponent shall be required to camry out regular monitoring of dewatering discharge
rate (using & digits! water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results
should be retained by the proponent for two yeurs, for inspection or reporting as required by Disuict Ground Water Management Council.

= i} installation of Sewage Treatment Plants (STP) shail be mandatory for new projects, whers ground water requirement is more then 20 m@ /day

The water from STP shall be utilized for toilet flushing, car washing, gardening etc

o 0700200

Place:Nuzafter Nager
This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT

Mamami Gange & Rurel Water Supply Depdrtment)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

L4

3),

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND

WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC018076

VALID FROM 31/03/2022 TO 30/03/2027
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

\_‘egistnﬁon No.: 202203000001

Name of the Qwner

Designation
o

Company Address
s e on

Address of the Applicant

Date of Submission
Location Particulars

District
Plot No./Khasra No.
“'erd No./Holding No.

SACHIN AGRAWAL
G. M. ENVIRONMENT

9TH KM,BHOPA ROADMUZAFFARNAGAR.

Company Name
et o s

Authorization Letter
iR

122,S0UTH BHOPA ROAD, NEW MANDI MUZAFFARNAGARUTTAR ' Application Form Serial

PRADESH
01/03/2022

Muzaffar Nagar
9TH KM BHOPA ROADMUZAFFARNAGAR

Particudar of the Existing Well and Pumping Device

Date of 20/03/1997
Construction/Sinking of

the Well

Type of Well Tube Well/Boring
Purpose of well industrial
Strainer Posltion (For Tube Well)

Type of Pump Used Submersible
Operational Device Electric Motor

No.

Municipality/Corporation

Depth of the Well (in
meter)

Assembly Size{For Tube
Weil)

H.P. of the Pump

Rate of Withdrawal
{m?/he)

TEHRI PULP AND
PAPER LIMITED

Download

MZFNO3Z22NING 10

MUZAFFARNAGAR
No

N/A

125.00

30.00

150.00
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#he of Energization (In Case of Electric Pump) % o 27/03/1597

Maximum Alfowable Rate  150.00 Maimum Allowable 8.00

of Withdeawal (m?/hr.): Running Houre Per Day:

Maximum Alowable Annual Extraction of Ground Water: 420000 00

This No-Objection certificate authorizes the owner applicant (user) t sink a well in the [ocation specified st Si. (2) for extraction of ground water a1
rate not exoeeding that as shown at Si. (3}), for Running Hours per day as shown at S1. (8k), and for maximum aliowable annual extraction of ground
water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf,

GENERAL CONDITIONS:

« incase of any change of ownership of the proposed well, fresh authorization has to be obtained.

» Nochange of locatlon, design, rate of withdrawal and pumping device in reapect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard ghall lead to cancellstion of this
authorization

« For the puspose of measuring and recording the quantity of ground water extracted, every said user shail affix digital water flow meters
{canfosming to BIS/ IS standards) having telametry system in the abstraction structure, which record rate and quantum of extradtion, at outiet of
+ pusnping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved.
The rate of extraction of ground water from the well as shown in ftem 3{k) shall not exceed to the recorded rate from water meters

« The woncerned Authosity resarves tha right 1o stop extraction of ground water from the well due 1o quality hazards or any other reasons if the
sitpation so demands

“. incase of any change of ownership of the existing well, fresh registration has to be obtained.

« No-change of location, desigh, rate of withdrawal and pumping device In respect of the existing well as indicated st Sl. (2) end (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellstion of this registration

= in case, any of the particulers | information fumnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is Hable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal
through & fresh applicstion, at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water ievel recorders with telemetry shall be mandatory for user. Depth and zone tapped of

piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available
to this office on monthly basis

Piammewuahorewanmlbmeﬂuudqnl;rformgummemmﬁevdbybweﬁmtheupelswndermammicmr level measuring
equipment, & is also used to take water sample for water quality testing when ever needed. General guidelinas for installation of plezometers are
as follows:

o The piezometer is to be installed/constructed st the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer shouid be about 4”10 6°.
“ o Tha depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one plezometers are installed the second piezometer should monitor the shallow ground water regime. it will facilitate shallow as well as

deeper ground water aquifer monitoring.
o No. of plezometers to be constructed & Type of water ievel monitoring mechanism shall be as per below table:
Monitiring Mechanism
S.No Quantum of Ground water withdrawal {cumy! No.of piezometers required '
( - Manual  DWLR with Telemetry
1 <10 1] L] 0
.2 11-50 1 1 o
3 50- 500 1 G 1
4 > 500 ) 2 0 2
» The measuring frequency should be monthly and accurecy of measurement should be up to cm. the reported measurement should be
given in meter upto two decimal.

s For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemaetry system should be used for accuracy.

» The measurement of water level in plezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.
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+ o Allthe detalis regarding coordinstes, reduced level (with respect to mean level), depth, zone taped and assembly lowrad shouk
provided for bringing the plezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for s
validation.
o The ground water guelity has to be monitored twice in 8 year during pre-monscon (May/June) and post-monsoon (Octabar/Navember)
periods. Quality may be got enelyzed from NABL approved fsb. Besides, one sample (1 It capacity bottte) to the concerned Director,

Ground Water Department, Uttar Pradesh, for chemicatl analysis.
o A Permanent display board should be instatied at plezometer/Tube wells site for providing the location, piezometer/ tube well srumber,

depth and zone tapped of plezomieter/tube well for standard referencing and identification.
o Any other site specific requirement reganding $afety and access for measuremert may be taken care of.
« Any other condition(s) that may be imposed by the concemed Authority.
« In case, any of the particulsrs | information furnished by the applicant in his epplication for Issuance of this permit is found to be incomect during
verification at any subsequent stage, this permit is liable for canceliation.

»
]

= SPECIFIC CONDITIONS:
« {A) For industrial User: No Objection Centificate for ground water extraction by industries shall be granted subject 1o the following specific
conditions:
« 1} No Objection Certificate shail be granted only in such ¢cases whaere local government water supply agencies are not able to supply the desired
quantity of water.
« Hf) All industries shall be required to adopt latest water efficient technologies 30 as to reduce dependence on ground water resources
= lify All industries abstracting ground water in axcess of 100 m®/d shall be required to undertake annual water audit through Confederation of Indian
Inclustries (CHl)/ Federation Indian Chamber of Cormmerce and Industry (FICCI)/ Nationa! Productivity Council (NPC) certified auditors and submn
audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required to
reciuce their ground water use by at least 20% over tha next five years through appropriate means.
- i) Construction of observation weii(s) (plezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
- mentioned In General Condition no.10 shall be mandstory for industries drawing/ proposing to draw more than 10 m? /day of ground water and.
Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shail be constructed at a minlmum distance of
+ 50 m from the bore well/production well. Depth and aquifer zone tapped In the plezometer shall be the same as that of the pumping well/ wells.
Monthly water level data shall be submitted online t the Ground Water Departrnent, UP
« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premisss, Industries which are lkely to pofiute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
ete.) shall store the harvested rain water in surface storage tanks for use in the industry.
«» vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited. i
« vii) Industries which are likely to cause ground water poliution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Cosl washeries,
ather hazerdous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water
patiution,

« {B) Infrastructural User: The No Objection Certificate for ground water abstraction wili be granted subject to the following specific conditions'

« {}in case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge
rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and resuits
should be retained by the proponent for two years, for inspection or reporting es required by District Ground Water Management Council.

« ii} Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is mora than 20 m? /day.
The water fram STP shall be utilized for toilet flushing, car washing, gardening etc

"ﬂm 07/06/2022

Place:Muzaffar Negar
This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti -
Government of Uttar Pradesh

Form 8 (C)
- [See Rule 8(1)] ]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND
WATER '

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC0D18699 .
VALID FROM 31/03/2022 TO 30/03/2027 .
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

_ legistration No.: 202203000002

Name of the Owner SACHIN AGRAWAL
Designation 6. M. ENVIRONMENT Company Neme TEHR! PULP AND
L L Wt e PAPER LIMITED
Company Address 9TH KM BHOPA ROADMUZAFFARNAGAR. Authorization Letter Dowmnload
WO T ar witsR uw
Address of the Applicant 122,SOUTH BHOPA ROAD, NEW MANDIMUZAFFARNAGAR UTTAR Application Form Serial  MZFNO32ZNIN0110
PRADESH No. '
Date of Submission 01/03/2022 Specimen Signature
Location Particulars
District Muzaffar Nagar Block MUZAFFARNAGAF
Plot No./Khasra No.<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>